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( FORM A )

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
| (Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

NEEMRANA LAND PRIVATE LIMITED

1_ RELEVANT PARTICULARS

' 1.|Name of Corporate Debtor NEEMRANA LAND PRIVATE LIMITED

| 2. | Date of incorporation of Corporate Deblor [31.08.2016 )

| 3. | Authority under which Corporate Debtor is |Registrar of Companies - Jaipur

’ incorporated / registered

| 4. |Corporate Identity No. / Limited Liability | U70109RJ2016PTC055869

| |!dentification No. of Corporate Debtor

| 5. | Address of the registered office and Registered Office: Plot No. CC-10, Phase-1, RIICO

| |principal office (if any) of Corporate Debtor | Industrial Area, Neemrana, Alwar-301705, Rajasthan,

India (as per MCA records)
Principal Office: 94 Shivaji Nagar, Civil Lines, Jaipur,
, Rajasthan-302006 (as per GST records)
| 6. |Insolvency commencement date in 29.05.2025 (Order obtained from NCLT portal on
| |respect of Corporate Debtor 30.05.2025)
| 7. |Estimated date of closure of insolvency  |25.11.2025 (180th day from the Insolvency
resolution process commencement date i.e.29.05.2025)

| 8. |Name and Registration number of the Prabhu Dayal Parsoya
insolvency professional acting as Interim | Regn. No.:IBBUIPA-002/ IP N01132/2021-2022/13748
Resolution Professional AFA Valid Upto : 31.12.2025

) Address & email of the interim resolution | Add.: Near Mundru Bus Stand, Ward No 17, Vpo-Mundru,
| |professional, as registered with the board | Tehsil-Srimadhopur, District-Sikar, Sikar, Rajasthan-332712
Email : pdparsoya60@gmail.com

;10. Address and e-mail to be used for Add.: Near Mundru Bus Stand, Ward No 17, Vipo-Mundru,
correspondence with the Interim Tehsil-Srimadhopur, District-Sikar, Sikar, Rajasthan-332712

: Resolution Professional Email : cirp.neemrana@gmail.com

|11.| Last date for submission of claims 12.06.2025

112.[Classes of crediors, f any, under clause (b) | Allottees under a Real Estate Project as per ause (1)
of sub-section (6A) of section 21, ascertained | of Section 5 (8) of the Insolvency and Bankruptcy

by the Interim Resolution Professional Code, 2016.

13,/ Names of insolvency professionals identified | (a) Rajneesh Sharma

1o actas authorised representative of creditors| Regn. No.: IBBIIPA-002/1P-N01013/2020-2021/13249
inaclass (three names for each class) (b) Garima Diggiwal

Regn. No.: IBBI/IPA-001/IP-P-02018/2020-2021/13158

(c) LOWE TAMRA
; Regn. No.: IBBI/IPA-001/IP-P-02478/2021-2022/13899
114.|/(a) Relevant forms and (a) Web Link: https://ibbi.gov.in/home/downloads
{b) Details of authorized representatives | (b) Can be sought by sending an email to
are available at: cirp.neemrana@gmail.com

[Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
|corporate insolvency resolution process of NEEMRANA LAND PRIVATE LIMITED on 29.05.2025.

|The creditors of NEEMRANA LAND PRIVATE LIMITED, are hereby called upon to submit their claims
|with proof on or before 12.06.2025 to the interim resolution professional at the address mentioned against
entryNo. 10.

| The financial creditors shall submit their claims with proof by efectronic means only. All other creditors may
|submit the claims with proofin person, by post or by electronic means.

|A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
|authorised representative from among the three insolvency professionals listed against entry No.13 to act
|as authorised representative of the class [specify class]in Form CA.

|Submission of false or misleading proofs of claim shall attract penalties. sdl-

Prabhu Dayal Parsoya

Interim Resolution Professional for Neemrana Land Private Limited

| Date : 31.05.2025 Regn. No.: IBBI/IPA-002/ IP-N01132/2021-2022/13748
\Place: Jaipur Authorisation of Assignment (AFA): AA2/13748/02/311225/203483

For Neerrana Land Private Linited /Under CIRP)
MG
Mr. Prabhu Dayal Paracva

(Interim Resolution Profe: ;o“-:':")
Reg No. IBBINPA-0O2/ IP-NO1132/2021-2022/13748
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